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COVERNMENT OF INDIA
MINISTRY OF FINANGCE

(DEPARTMENT OF REVENUE)
WEW DELHIs DaTED THE. Z0 Fa ;.uig,,,_‘l_ 983,
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O .

T IHCURESTRY)

M '
NO.S:Zé’l (F.No,197/70/80=1T(AL): In exercise of the pouers
conferrad by clause (v) of sub~section (23C) of section 10 of
the Tncome-tax Act, 1961 (43 of 1961), the Central tovernment
hereby notifies "Sri Guruvayoocrappan ashthika Samajam® for the
purpose of the said section TOr the period covered by the
assessment years 1981-82 to 1983-84,
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(e SN VESHN)
GHRER—SEERETARY ~TT—FHe GDUERNMENT JF INDIA

To o . %RE&TM'

The Manager,

Government of India Press,

Ring Road, Mayapuri Industrial Area,
{Near Raipuri, Gardend). New Delhi.

. i
Copy to:— , '
1. Secretary, Sri Guruvayoorappan Asthika Samajam, Plot No,.21,
11 Main Road, Ramnagar, Nanganallur, Madras-6t.,
2. Fhe Commissioner of Incame-tax, ‘Tamil Nadu=V, Madras, with
ref.to his letter C.WN0,1312/8/1/80+81!, dated 11.2,1983, :
3. All Commissioners of Income-taxy |
4, Directors of Ins.(IT)/(R&s)/(P&éﬂ)V(Inu.), Neu Delhi,
5, Director of 0&M Services (Incomé-tax), Ist floor, Aiwan-e-=
Ghalib, Mata Sundri Lane, New Delhi{5 copies).
6, All Officers & Sectisns of I.T.Wing of C.B.D.T.,New Delhi,
7. Comptroller & Auditor General of India, Neuw Delhi(20 copies ).
8. Bulletin Section of Dte.,of Ins.{RS5&PR), New Delhi (5 copies),
9, Director of Training, IRS, National Academy of Direct Taxes,
staff College, Nagpur (5 copies).
10, Shri P.K.Kartha, Jt.Secy., Ministry of Law, Justice and

-37‘3[) (fgﬁ Company Affairs (Department of Legal P\ffairs), New Delfi.
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BTMA RAM
SECTION OFFICER
I.TL(AI)SECTION
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